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according to Shri Vajpayee, i* *mean\ which 
does not mca.n kaminapan, ash e  says. He is 
misleacing the House deliberately and mis
chievously.

SHRI ATAL BIHAR! VAJPAYEE : 
What does it mean ?

SHRI R. S. PANDEY : I  have no 
objection, if it is true that word ‘mean* has 
been used, to Shri Vajpayee saying it 
here.

MR. DEPUTY-SPEAKER : Shri
Vajpayee can coutinue his speech the next 
day.

We shall now take up Private Members* 
business.

SHRI R. S. PANDEY : Any speech or 
any words uttered by any person outside the 
domain of the Parliament cannot be made 
a mention of on the floor of the House. 
The moment it is mentioned on the fbor of 
the House, it becomes national property. 
Now it is going to be published that a 
mention was made by Shri Vajpayee. What 
authority has he to say that she has sa»d 
that ? 1 say, *No* He says, *yes\ But she 
has not said it.

I want to have a precise ruling from 
you that any speech which was made out- 
side the domain of the Parliament cannot 
be entertained on the floor of the House.

MR. DEPUTY SPEAKER : I do not 
think that this is correct. Unless the expre
ssion is unparliamentary or undignified, if 
a thing can be mentioned outside why can 
it not be motioned inside the House as a 
part of the agrument 1

SHRI R. S. PANDEY : Whether a 
speech has been made or not is the question.
I challenge and say that these words have 
not been mentioned in the speech. 1 say 
that the word he has mentioned was not 
uttered.

MR. DEPUTY*SPEAKER : th a t is on 
record. That is ail. 1 cannot say that it is 
not in order. He says it is not to order. 
That is on record,

SHR1AMR1T NAHATA (Banner) : 
Shri Vajpayee himself said ‘If it is true1. 
The word used by the Prune Minister,

15.00 hrs.

COMMITTEE ON PRIVATE MEM
BERS' BILLS AND RESOLUTIONS

F i f t h  R e po r t

SH RIM ATI JYOTSNA CHANDA 
(Cachar): I beg to move :

‘•That this House do agree with the 
Fifth Report of the Committee on Pri
vate Members' Bills and Resolutions 
Presented to the House on the 28th 
July, 1971.”

MR. DEPUTY-SPEAKER : The que*
tion is :

“That this House do agree with the 
Fifth Report of the Committee on Pri
vate Members* Bills and Resolutions 
presented to the House on tbe;28th July, 
1971.”

The motion was adopted.

1 5 ,0 1  hrs.

RESOLUTION RE : PROVISION OF 
JOINT S11T1NG FOR PASSING 

CONSTITUTION AMEND- 
MENT BILL—*Cp«Trf.

MR. DEPUTY-SPEAKER : Further
discussion of the following Resolution


